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0.A .No,962/94

\)\ 16=12-=54 Hon, Mr .Just ice B.C.Saksena, Vice~Chairman,
" Hon, M, _K. Mithukumar, Member (Admn,)____

Counter affidavit has been filed
to-day on behalf of t he respondents. The

learned ounsel for the applicant prays for

and he is granted two weeks to file

| rejoinder affidavit, Shri A .K. Gaur,
learned c ounsel for the respondents has
been g ranted general a djournment of his
cases. List on 14-2-1995 for orders.
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